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(iv) REPORTED SHIFTING OF HEAD OFFICE
oF HINDUSTAN FERTILISER CORPORATION
FROM CALCUTTA

SHRI DINEN BHATTACHARYA
(Serampore): Under Rule 377 of the
Rules of Procedure and Conduct of
Business, Lr-ok Sabha, I want to raise
the following urgent public issue and
request the Minister concerned to
make a statement on that.

As per recommendation of the
Working Group set up by the Gov-
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ernment of India, the Fertilizer Cor-
poration of India is being divided into
five separate companies. One such
company is meant for the Eastern Re-
gion. This is named as Hindustan
Fertilizer Corporation Limited. It
Heaq Office was to be Tocated in Cal-
cutta. As per the newspaper reports,
under political pressure this office is
being shifted outside Calcutta. This
Company consists iof Namruk, Bar-
auni, Durgapore and Haldia fertilizer
plants. This shifting will create mar-
keting, administartive and other com-
munication problems. So, through
you, I appeal to the Government of
India to reconsider their decision and
to see that the headquarters of this
company remains in Calcutta and not
outside Calcutta.

(v) ProrPosep STRIKE EY LIC DEVELOP-
MENT OFFICERS

SHRI SAUGATA ROY (Barrairk-
pore): Sir, under Rule 377 of the
Rules of Procedure I raise a matter
on the strike by the Development
Officers of the Life Insurance Corpo-
ration since yesterday.

14 hrs.

Sir, since yestreday, 7,656 officers
of the LIC of India led by the Na-
tional Federation of Indian Insurance
field workers have gone on a month’s
strike and they  have also started
squatting outside the houses of the
Finance Minister, Industries Minister,
Commerce Minister, Foreign Minister
and the President of the Janata
Party. This strike is a very serious
matter because it will cost the LIC
in terms of revenue an amount of
Rs. 20 crores and in the nature of
business, a total of Rs. 300 crores, It
is a sad commentary. Since Febru-
ary, the insurance field workers had
been writing to the Ministry so that
some of their grievances are redres-
sed, But none of their grievances
is redressed till to-day. Their pro-
test is mainly against the scrapping
of all bilateral agreements wih the
Nationa] Federation of Field Workers



